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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE:BENCH, KOLKATA
IN THE MATTER OF:

ORIGINAL APPLICATION NO. 137/2023/EZ

Bhoomi Adhlgrahan visthapan Avam,
Punarwas: ‘Kissan Samiti

(through 1ts\fresident Gaurav Singh)
A .Applicant

 ~VERSUS-

STATE OF JHARKHAND & ORS.

Respondents

AFFIDAVIT IS BEING FILED BY THE COLLECTOR CUM
DEPUTY COMMISSIONER, GARHWA, JHARKHAND.

I, Shekhar Jamuar, 'SOD of Late A.M Jamuar, aged
about 58 years, by Rellglon - Hinduism, by
Occupation - Service under the State Government
of Jharkhand jjf the office of Deputy
Commissioner, Garhwa,' Jharkhand, having its
office at Garhwa, Jharkhand ‘do hereby solemnly

affirm and state as,follows:

That I am the{pepdty Cemmissioner, Garhwa
: r

Jharkhand and I an
a
YL/Jévﬂ ware to the facts in

%» the instant case and
as such I am co
mpetent

el

to make and afflrm the 1nstant Affidavit.
. i
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2= That “T-7am’ a law abldlng Citizen of India ‘
and very much tespect the Constitution and %
Judicial Systeﬁ of Indla %

3. That the present orlgLnal application filed : %
|

by the appllcant for revoklng consent to
operate (CTO) ,of Panchadumar gsand Mining
Project of JSMDC aiong—WLth other reliefs,
is not maintainable and hence is fit to be
dismissed. | )

'
l

4. That at very outset w1thout interring into

! the reply of the allegatlons made in each
paragraph aaj%well. as grounds of the
original fappllcatlon the answering

respondents submlts ‘and states some facts
in brief which;areﬁe$3éntial'for proper and
just adjudicatfbn dfwthé matter.

5. That the allegatlons about mining operation

of sand from Pachaduman Sand Mlnlng Project

conducted by JSMDC Ltd is at present not

true. The factﬁls'thatwunder'the provision

of Jharkhand'sand'Mihipg Policy 2017, Sand
Mining from Plot No. 2363, area 20.24 Ha : l

%p//g? situated in Viilagé Pachadumar under Ketar

v
0%\ Block of Dist.. Garhwa was permitted to be

operated through JSMDCL (JTharkhand State

Mining Developmant ;quporation

| Limited) .
However the

saiq ;p;oject was

LT et
|

at present'

P T
i
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closed and lnoperatlvé due to lack of CTO
(consent to opératé);“:' e
That it is subﬁitted and stated furthe t
behalf of the answering respondents t2:3
due to some clerical error Plot No. 2 y
has been mentioned in the NOC issued by the
DFO (N), Garhwa letter instead of Plot No.
2363. This faqt‘was&ggme to the knowledge
when it 1is revéaled thg total area of Plot
No. 2569 less than 1.00 acre and the area
of operation was allotted for 20.24 acre.
This error has been rectified by the DFO
(N), Garhwa himself vide letter No. 3012
dated 02.06.2018. « .
“ " Copy of letter No.
3012 dated
' 02.06.2018 is
‘ rannexéd herewith as

‘Annexure-I.

That it 1is *fhrther';submitted that Sang

started by the JSMDCL Ranchs
after getting Environm

SEIAA

Mining was

ental Clearance frop
(State Environmental

Inspect
Assessment Authority)
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10.

W

That not éﬁY“ﬂ“thls ~ for obtaining

- e ' ion
Environmental clearance, no abject

certificate (NOC) has been issued by C.0.,
Ketar and Dﬂﬁ;o, 'Nerthf Garhwa. But as

stated above due to ’Clerical error wrong

Plot No. has been mentloned isted of Plot

No. 2363 Wthh was rectified by the DFO

(N), Garhwa as 'stated above.

That it is further submitted and stated
that all formalltles 'has been completed

prior to mlnlng of: the sand from Pachadumar

Sand Mining P;OJegt. 'S0, it can not be

termed  as illegal‘” mining. As far

allegations regarding ' distance from the

Kaimur wildlife sahctuary Bihar is concern,
it is completely false“to say that the sand

Ghat is situated within 900 meter of Kiamur

wildlife sanctuary ‘Bihar. The DFO (N)

Garhwa after verlfylng the distance issued
NOC for the project.

That it 1is
that

fqrthérw submitted and stated
in pursuance of the order

Hon’ble Tribunal passed on
committee

of the
05.10.2023 a

on 17.11.2023 for
enquiry. However it 1s revealed that SEIAA
and SEAC were constltuted for three years

on the ba31s of notlflcatlon of Gover
of India 3978( )

was formed

& nment
ated 03.11.20
Page 4 of 7 20. so, the
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Session of the both SEIAA and SEAC has been
termlnated on 02 01 2023 and the same has
not been reconstructed yet. The committee
visited at the:spot and find that presently
no mining has been dQne from the Pachadumar

Sand Mining Project. So it is false to

allege that tﬁere'is mining operation is
going on at-this‘sidqflv
'QW_vJﬁ~ﬁgqéopyv of the Memo
" ‘No. 1437/M dated
| 117.11.2023 is
‘annexed herewith as
Annexure-ITI.

11. That as far the allegations about
submission of false document by JSMDC Ltd.
Is concern this matter is. purely related
between JSMDC Ltd and the respondent No. 10
so these respondents unable to make any
comment upon such allegation.

12. That as far the 'allegations levelled
against - these respondents  that these
respondents'~afe.?éwarevwof existence of

| iv/}g Kaimur Wildlife Sahctuéry of Bihar within

% Y the distance of less' than 900 meter of the

| Pachadumar Sand Mining site on 02.02.2022

ls completely ' wrong and baseless. These

respondents have ‘

o distance as it ié; tHa

e R Page50f7

O‘tknowledge of such

jurisdiction of
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Department of Forest i.e. respondents No.
10 only. .‘jﬁ |

13.

That it is furtherwsubmitted and stated on
behalf of the answering respondents that at
present only zDrart\ Publication of EcO
Sanative Zone of Kaiﬁur wild life sanctuary
is available which has been published in
1979, Final puglicatron of the same has not
been made yet. \ 1
14, That it 1is further submltted and stated
that although ' the sand mining from the
Pachadumar sand fminingﬂiproject of JSMDC
Ltd. Has not been“gpéféted presently and is
completely stopped The inspection
committee has - ‘also find this fact during
their site VlSlt So, this

original

application at thlS juncture became

infructuous.‘Hence, the same is fit to be

dismissed. R B R |
15. That it is ' respectfully stated

and
submitted ﬁéfeﬂif ‘that

all the
contention/averments made in the plaint of

original appliéatiOn are hereby denied and

disputed save and ~except which has

been
1»/}2 - specifically admitted by tﬁma answering
ok respondents Qih' the counter instant

affidavit. Further ‘the answerlng respondent

crave leave of' this Hon ble Tribunal to be
i : ’ Page 60f7
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16.

v?

18.

dVerments:. made .’in the plaint of

Original appli’ic;:‘at‘i‘on; as and whe

n required
by this Hon'bl%-Tifbﬁnals

That the preSent; @xéceeding is false,
vexatious and the~ petitioner is not
entitled to ge& éﬁy?réiief as claimed and
as such the préﬁgng,éfoceeding is fit to be
dismissed as limiﬁéywi?h compensatory cost
to these respoédéhg§f~~t

That the prese{htﬁ A:ff—idavit is being filed
bona fide and in the ‘interest of Justice.

I state that ?hé-é;éte@ents contained in 1
and 2 paragraﬁh ?ﬁé}tfﬁe to my knowledge,
the statemenis;ﬁlc5htained in other
paragraphs aré‘?é@déﬁ?to my information
derived from 1ﬁu§j§f;icial, records of the
case, which I %efifY?béiieve to be true and
the rest is/are ﬁ§ %”é'ectful submissions

bunal

; 3
before this Hon'ble Tri

Submitted. . &
B 5 Al i, Rl
ML E
P \ O'A.‘]’ :
aresh Kumgy liwari ,
overnment Pleader , -_
arhwa T T
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BookN, &2, ”"""9?31

VERI FICATION Date, __j,g/y “7/ o

I, Shekhar Jamuaf[fsoﬁJof Late A.M Jamuars,
aged about 58 ryears; py Religion
Hinduism, by Occupation - Service under the

State Government of Jharkhand in the office

of Deputy Comm1ssmoner, Garhwa, Jharkhand,
having its office at Garhwa, Jharkhand and
that I am dealiﬁg with the connected
records of thé case'-in possession of the
office of Débutywitbmmissioner, Garhwa,

Jharkhand.

Date:

Place: C e W

&//4%1/ e it sfghature
Identified by me. 1 B LR :

Advocate ;
ENe. Ji30l&f00] & b

1 ’,".
. 1

i

;

N Yl . |

\-m 7 )
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ANNEXURE - 1

92
i 17.11.2023 Y A U FAR RiE, AU FHIETI, Tgar B spezerm &
Ja~1 A4 NGT, Eastern Zone Kolkata ¥ qIRIel 0.A no. 137/2023/EZ (ﬂﬁ’[
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